
 

 

DISTRICT: TINSUKIA 

  

 IN THE COURT OF THE JUDICIAL MAGISTRATE (FIRST CLASS), TINSUKIA   

  

GR CASE NO:  966/17 

                                           U/S 341,294,506 IPC 

  

  State  

- V-   

 Sri. Arjun Jadav @ Yadav          .......Accused  

  

PRESENT: SRI. NAVNEET KASHYAP, JUDICIAL MAGISTRATE 1ST CLASS, TINSUKIA 

  

ADVOCATE FOR THE STATE: Ld. APP Sri P.K. Sharma. 

ADVOCATE FOR THE ACCUSED: Ld. Adv. Sri. G.B. Chetry. 

 

OFFENCES EXPLAINED ON: 29/12/2017 

EVIDENCE RECORDED ON: 03/02/2018 

ARGUMENT HEARD ON: 03/02/2018 

JUDGMENT DELIVERED ON: 03/02/2018 

  

 JUDGEMENT AND ORDER   

 

Prosecution case:  

1) The prosecution case in brief is that on 11.05.2017, the informant Bappi Sharma filed 

an Ejahar at Tinsukia Police Station stating therein that on 10.05.2017 at about 6:45PM 

while he was on his way to his uncle’s house, on the road at No.1 Potia Pothar, the 

accused Arjun Yadav and one youth pushed him and caught him by his neck and further 

the accused Arjun Yadav took away ₹730/- from his pocket forcefully. 

Investigation  

2) After receiving the Ejahar, the O. C. Tinsukia P. S. registered a case as Tinsukia P. S. 

case No. 526/2017 u/s 341,323,379,294,506,34 I.P.C. During investigation, the I. O. 

arrested the accused person, released on bail, recorded the statements of witnesses 

u/s 161 CrPC and after completing investigation, submitted charge-sheet u/s 
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341,294,506 IPC against the accused Sri Arjun Yadav @ Jadav before the Court of Ld. 

CJM, Tinsukia and subsequently the case was transferred to my court for disposal and 

accordingly accused appeared before my Court. 

Trial  

3) On 29.12.2017, accused was present and after hearing the Ld. Advocates of both sides 

and perusing the record, offences u/s 341,294,506 IPC were read over and explained 

to the accused to which he pleaded not guilty and claimed to be tried. 

4) To prove the case, the prosecution has examined Bappi Sharma, the informant of this 

case as PW1 and Sri Anil Debnath as PW2. At this stage, after hearing the Ld. Addl. P.P. 

the further prosecution witness of this case is closed. 

5) Statement of accused u/s 313 CrPC is recorded. The defence has declined to adduce 

evidence. Heard the argument of both sides. Perused the record. 

6) POINTS FOR DETERMINATION:   

Whether the accused person on 10.05.2017 at about 6:45PM while he was on his way 

to his uncle’s house, on the road at No.1 Potia Pothar, the accused Arjun Yadav @ 

Jadav and pushed him and caught him by his neck and thereby committed offences u/s 

341,294,506 of IPC? 

 

 

DECISION AND REASONS THEREOF 

7) PW1 is Sri. Bappi Sharma. He is the informant. He has deposed in his evidence that at 

the time of the incident while he was on the way to his uncle’s house, there was a push 

and pull between him and the accused. He further deposed that the accused punched 

him on his face and chest and therefore, on the next day of the incident he lodged an 

Ejahar, EXT1 and EXT1(1) is his signature. 

In his cross-examination PW1 admitted that he use to take drinks at night. He has also 

admitted that he does not know what is written in the Ejahar. 

I have perused the EXT1 and in the EXT1, it was written that after assaulting Sri. Bappi 

Sharma, the accused forcefully took away ₹730/- from his pocket but in his evidence 

before this court, PW1 has not stated that the accused snatched away money from his 

pocket. 



 -3-      GR CASE NO: 966/17  

8) PW2 is Sri. Anil Debnath. He is related to PW1 i.e. the informant. This PW2 has clearly 

stated in his evidence-in-chief that he does not know anything about the incident. The 

defence has declined to cross-examine this witness. 

9) At this stage, after perusing the evidence of PW1 and PW2 and hearing the Ld. Addl. 

P.P, further prosecution witness in this case is closed. 

10) From the evidence of PW1 it is seen that he has not stated that accused took ₹730/- 

forcefully from his pocket. But in the Ejahar it was written that the accused took ₹730/- 

from his pocket. In his evidence, PW1 stated that there was Dhakka dhakki between 

him and the accused but in the Ejahar it was written that he was assaulted by the 

accused. It is seen from the record that PW1 Sri. Bappi Sharma was examined by 

Medical Officer at Tinsukia Civil Hospital on 11.05.2017 and according to medical report, 

Doctor did not find any injury on the person of Sri. Bappi Sharma. I.O. After completion 

of investigation, submitted charge-sheet u/s 341,294,506 IPC against the accused Sri 

Aurjun Yadav @ Jadav. In his evidence, PW1 has not stated that on that day, he was 

restrained by the accused. PW1 has not also stated that at the time of the incident, the 

accused has uttered any obscene words or obscene language. PW1 has not stated in 

his evidence that on that day of the incident, he was threatened by the accused. PW2 

is related to PW1 but PW2 has not implicated the accused in this case. 

11) Under the facts and circumstances and after going through the evidence of PW1 and 

PW2 and the material on record, I find that prosecution has failed to establish the case 

against the accused beyond all reasonable doubt. In result, the accused Sri. Arjun Yadav 

@ Jadav is acquitted from the offences u/s 341,294,506 IPC in this case and set at 

liberty forthwith. 

12) Consequently, the accused Sri Arjun Yadav @ Jadav is acquitted u/s 341,294,506, of 

IPC and set at liberty forthwith. 

13) The bail-bond of the accused is extended for a further period of 6 months from today 

as per provisions of Section 437A, CrPC.   

Given under my hand and the seal of this court on this the 03rd day of February, 2018 at 

Tinsukia.   

                

(Sri. Navneet Kashyap) 

JMFC, Tinsukia 



 

  

APPENDIX   

  

(A)PROSECUTION EXHIBITS:   

Ext.1: Ejahar 

 (B)DEFENCE EXHIBITS:  

 Nil   

(C)PROSECUTION WITNESSES:   

(i) PW1- Sri Bappi Sharma. 

(ii) PW2- Sri. Anil Debnath. 

  

(D)DEFENCE WITNESSES:   

NIL  

 

(Sri. Navneet Kashyap) 

 JMFC, Tinsukia 

 

 

  

        *************************  


